
























































































































BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION No. 401 OF 2022 

IN THE MATTER OF 
Applicant 

Anand Swaroop Rastogi 

Versus 

Uttarakhand Environment Protection 

and Pollution Control Board & Another Respondents 

VAKALATNA MA 

1/ We undersigned / (Mentha & Allied Products Private Limited) Respondent 

No. 2 in the above matter do hereby appoint, engage and retain Mr. Ajay 

Aggarwal, Advocate, Mr. Siddharth Banthia, Advocate to act and appear for 

me usin the above matter and on my / our behalf to conduct, plead and 

prosecute all proceedings that may be taken in respect of the above matter 

and to file and obtain documents and to deposit and receive money on my / 

our behalf and to take all other necessary steps and execute instructions on 

my / our behalf in the above matter. 

IWe hereby agree to ratify all acts done by the aforesaid Advocates in 

above matter pursuance of this authority, as if done under my / our authority 
and as per my / our instructions and at my / our instance from initiation until 

conclusion thereof. 

Dated this 21STday of October, 2022 at New Delhi 
For and on behalf of 

D1918 
For Mentha &Allied 

PO EN NO. 2 

hDARSH A91tu Aevo Caute 
Mentha & Allied ProductlerseELPimited 

Works 2: Plot No. 1 to 6, 
Shri Balaji Industrial Estate, 

Mahuakhera Ganj, Kashipur-244713, 
Uttarakhand 

AbvOCATESFOR RESPONDENT 
GROUND FLOOR 

4A, MATHURA ROAD 
NEW DELHI - 110 014 STAN 

0043919 Lt 

TwENYYFVE RUPEESI 



Rroof of Service 
MGmail 

Ajay Aggarwal <officeajayaggarwal@gmail.com> 

Reply on behalf of Respondent No. 2- Mentha & Allied Products Private Limited -

Original Application No. 401 of 2022 

1 message 
Thu, Nov 24, 2022 at 3:46 PM 

Ajay Aggarwal coficeajayaggarwal@gmail.com 

To: udit987@gmail.com, mvemadv@gmail.com, mvermadv@yaho.co.in 

Sir 

Please find attached herewith the Reply on behalf of Respondent No. 2 (M/s Mentha & Allied Products Private Limited)in 

Original Application No. 401 of 2022 case titled as Anand Swaroop Rastogi Vs. Uttarakhand Environment Protection and 

Pollution Control Board & Another before National Green Tribunal, Principal Bench, New Delhi. 

Regards 

Ajay Aggarwal, Advocate for Respondent No. 2 

Ground Floor 
4A, Mathura Road 
New Delhi - 110 014 

L:011 35569976 
M: 98182 66688 
E: officeajayaggarwal@gmail.com 

Reply on behalf of Respondent No. 2- Mentha & Allied Products Private Limited-Original Application No. 

401 of 2022.pdf 
11694K 


